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MESSAGE FROM THE LOK_SABHA

The Salary ‘Allowances and- Penslon
of Members of Parliament (Amend-
) ment) Bill 1991 -

Ld .

A SECRETARY—GENERAL Madam,
1 have to report to the House the
following message received from the
Lok Sabha, signed by the Secretary--
Gena-al of the’ Lok Sabha— =

~“Th accordance with the prowsmns

~of Rule 98 of the Rules of Pro-
cedure and Conduct of Business -in

-Lok- Sabha, I am directed to .en-
close the Salary, Allowances and
‘Pension of Members of Parliament
. {Amendment) Bill, 1991, as pessed

+ by Lok -Babha. at its. siting held on
the 12th March,- 1991 .

Madam, 1 lay a .copy of the B)Jl on
the Table.’ N

“THE DEPUTY CHAIRMAN:" Now,
we have ¥wo items today—the Statu-
tory Resolution and the Salary; Allo-
wances and Pension of Members of
Parllamént ’(Kmendment) Bﬂl 1991

‘DR, RATNAKAR PANDEY (Uttar
Pradesh) : * Madamy .+ + -

SHRI.A. G. ".KIILKABHI (Maha-

‘ reshtra) Madam, .

: TﬁE,.DEPU_TY CHAIRMAN‘ Letus
first go through the hsted busmess

) SHRI A G KULKARNI Madam,
yesterﬂay 1 ralsed a Pomt “about
Dhard. The Finan€e ‘MifilstéY said he
would make a statement. I % ot

to Shri-Devi Lal- = -
leaving the Finance. meater .today.

You promise everxth”mg here and
then... (Interruption)

THE .DEPUTY CHAIRMAN: Mr
Kulkarni, let your ‘vichar dhara stop
for some time.-How can he say any-
thmg unless you stop?

ve

SHRI.A. G.. KULKABNI He is
nqt able tp do anything. Does he,like
that the pnvate se_cfto;' §1;o'u1d ,s‘el_l
n'on"

e . s

THE DEPUTY CHAeIRMAN Please
s1t down, Mr. Kulkaml

SHRI A, G KULKARNI‘ Let us-
listen to what the Prime Minister
wants to say. I am not going to allow
him to go away. Mr. “Chandra She-r
khar, Bolo, Bhai;. kuchch' to bolo.
You are an Young Turk.:Are you
afraid? . -

SHRI DINESH GOSWAMI (As-
sam): Maadm Deputy Cpairman,
please save the Prime Minister. Hé
will be. laid on the Ta,ble ot the House
by Mr. Kulkarni.

'DR'RATNAKAR PANDEY! Ma-
dam, _-' . . . e

‘ SHRI VIT'HALRAO MADHAVRAO
JADHAV (Maharashtra) Madam,
(Interrupuons)

P
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SHRI A. G. KULKARNI (Maha-
rmshira): Madam, 1 join Dr. Pamdey,
that no Govemmment estate should be
passed on either ta Devi Lal or to any
politicien. I object ta amy sweh pre-
posal Let the Pﬁm Mter
something on this, )

THE PRIME MINISTER (SHRT
CEHANDRA SHEKHAR): Madam De-
puty Chairman, there is no such pro-
pasal bafore- the Gevermment. And I
cannot say: The semarks made .

Mr. Ratnakar Pandey are his ovm
preserve. Devi Lal ig not an ordinary
man. Fe hes been a freodom- Aghler.
By his denying he will not bacomea
nonfreedom™ fighter. He is "an im-
porient persenality. It iy the
prat;p .of the .old regime to
give  flats and lands to others.
It has not been done by. our
Government and it will not be done.

- SHRYT . SWAMRBFATHAN (Tamil
Nadw): The Prime Minister said
‘other -Govarnments’. Was it the Can-
gress Govemmex_xt or the V. P Singh
SEBI CHANDRA SHEKHAR: 1
tatkedt of the past Governments. Tuitd
nst mesn only V. P. Singh Gevein-
- : a o
(!nﬁnupﬁou)

PRM CHANDEESH P. 'I'HAK.UR
(Bthar): When the PBrime Minister
made an address to tha nation on the
pational hoekup, very. signi&eant ob-
sewetions were made. T would lketo
go on yecord, simee thiz i the last

|

to Shri-Wewl ‘Bl
day ot thee Swise % Ae-apall ... (In-
tarrnution) -Madam, the m llh-
ister mesde .ciie sigpifioant - ohsm
tion that the mteresfs of the depres-
sed section, the poor pegple and the
deprelud régions.., (Interruptions)
- will be looked: after... -(Inter-
mpﬂam) .I.would . like h know
what sigmﬁcant steps the Govern-
ment has taken to upHfi the ecome-
mic and the living standards of the
deprived people and the backward
regions. The Prime Minister made a
premise that the prices will be con-
trolled, Has the price rise... (Inte-
ruptione)... or the rate of price rise
... (Interruptions)... been hrought
under confrel?... (Imterruptions)..
THE MINISTER OF FINANCE
(SHRT YASHWANT SIEA):
dam ... (Fnterruptions).. hre
wee discussing the m of ¢
Prime Minister to the nstion?... (In-
terruptions)... We all havc serre-
thing _ to .say.: (Interruptions) ..
'Ihmmagnatdnlofmmchnee
for having- diseussion in - this Homse
today... (Mnterrwphiows)..
SHRI GURUDAS DAS GUP‘.I"A

Bﬂ“%e mluih&t‘mﬁ—

tian (Tnterruaptions). .. to begin the
political carpaign fbr clertierss right
now.. .. (lntermptiem) . Wradam...
(Intmmpﬁom),.. I wish that the-
elections are ordered - properly...
(Interruptions)...
- THE DEPMUTY CHATRMAN: Pleasc
keeep quiet ... (Inteveuptinns).. .
We have important business before
fie House ... (Intersuptiorns) ...
SHRI SYED SYBTEY RAZI (Utiar
Pradesh): ‘Why can’t he talk ahout
price rise? ... (Pntorsuptinns). . That
is also related to the pewple ... (M-

terruptions)...

PROF, CHANDRESH- P- mm
Madam... (Interruptions)... There

»mmmmmy araas

. lntopmuptions)... The Govarn-
ment should {ake into account all
these wpeets. while veprding to  the
Prime Minister's- Addzess to the na-
tion., . mm; Thank you,

?
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THEMTY'C&AMM Just
emiluie ;(Iﬂwrmnﬁ We
. have & Stititory Resubution ... '(In-
. terrygptions) .. Weviﬂtﬁnwthis
mmbetmetalﬁuupﬂp Bill
-nlaﬂutothesahﬁuanddimnﬁs

of Members of Parlinient.. . (Inter-
™ptiars) .. . Just 'a° mimawne: ;. (Inter .
rupdlons) ... 1 have to meke an an-

nouncemt. There iz all smead-

rasni moved by Shri S, S. Abluwalia
on the Bill relating to salaries and the
Sceretariat is. working on the Amend-
ment. So, we will take up the Reso-

lution .ﬁu.t . (lntcfruptmns)

-SRI KAHNU CKW LENNA
(Orism): Madam ... (Interrmptions)
A very mms situation has develud-
‘ed in " Orissa.. . (Interruptions) . .
There is a deadlock bBetween the ad-
mmistmﬁoﬁ (Interrupttom)

THIDW WAN 1 will
"a5ow " avery Membet 18- speik- bafore
affouining the m-ﬁ”:d& {Iﬂ-
em-upﬁons)

[

SHRp KAHNU’ CHARAN ' LENKA:
I would like to submit... (Interrup-
tions) . . . The Geeernment shicfild take
note of this...{imkerruptions) ...
There is a complete deadlock between
the administration and the Judiciary
in Orissa. . . (Interrugtions) .,

mm cm\mm I pro-
‘misé fhat everyone “will be M to
speak. . (Interfuptions)’...  ~There
“must be about 100 or 200 Members

- (lwterruptions) ... I will allow each
-one of yeu e ny whatever - you
want. (Intemptiom)

-SERI EAHNU CHABAN LENKA:
" “Yhe Orlssa High Court people’ have
gl ‘s resoftition “to " iesign- en musse
unless the privilege' motion against
them in the Orissa Assembly is with-
- dpeeory- 1 want that the remarks-made

- by the Chief-Ministeragainst 4hem be
-expuinged . mﬁ'ﬂﬂﬁldﬂ\&#'
gembly, . UnWm)

te Shri Dedi Lel

THE DEPUTY CHAMRMAN: Just
a_ minufe... (Interrugtionad... 1
would like to remind the Metnher thnt
mitiers covicerning the State Assowab-
lidgs ave wot disenssed here, W have
this convention here that we &b tot
discuss.them. .. (Interruptions) ...

SHRI KAHNU CHARAN LENKA:
Madam. . . (Juterruptions) . ..The Chie?
Minister of Origsa-has called upan the
pubhc te beat the Government afficl.

. (Interruptions) ... The Hause
shm.ﬂd take note of this. . .(Interrup-
tions)... : :

SHRI RAJ MOHAN GANDH] (Ut-
tar Pradesh) Madam, (Inteﬂ'up-
tio-ns)

SI-IRI DINM{ GQSWAMI (Al
sam): Madam, your suggestion is ‘wél-
come. So, you can tike up the Xesolu-
tion first. .. (Interruptions) ..

" THE DEPUTY Gmﬂww Y,
we will take up the Statutsry ibl,u-
tion: now...{interryptions) .. ALl of
"you, please take your seais.. .{Imr-

‘;rupﬂom) o

E | SHRI /RI\J MOHAN GANDHI
‘Madam, just one sentence, I think I
am speeking on behalf of the _whole

) (lmermptim) ¥
say that e  House shotﬂd m the

" bimefit of -a statemestt from the Prime
Minister. . , (Interruptions)-.. . - teday
which may well be the Iast day of his
Prirne . Ministership.. ... Geserrup-

- dions) . .. We hope Mh..mahu the

'-,stettmnt today. . . (Interruntigns) . . .

" SHRI YASHWANT SINHA: s'me-
men‘t on what" (hter'ruptzm)

SHRI - CHANDRA SHE!!!!A.R
Statement on .. (Interrup-
tgns) . . Tl

SQOME HON. MEMBERS: Statement
..on what?... (Interruptions)...
- 'THE DEPUTY CHAIRMAN: Order,
" please. .. (Intérruptions)...I will al-
low everyone of  you...(Inferrup-
“tione) . . . Pleaee sit down. .. (Interrup.



11
seeking approval of
.., continuance in force
SHRI PARVATHANENI UPEND-

.RA.(Andhra Pradesh): This is not
the last day of his Prime Ministership.

- Therefore, no statement is required. ..
. {Interruptions) ...

THE DEPUTY CHAIRMAN: I will

“allow everyone to make a statement

" or make a Special Mention. But let us
“now go ahead with the business that
" is there before the House. I will now
“call’ the Minister, Shri Subodh Kant

"‘Sahay because we have to

vote on
this. Yes, Mr. Subodh Kant." " "

L —

" STATUTORY RESOLUTION SEEK-

R

'TION

ING APPROVAL OF CONTINU.
ANCE IN FORCE OF PREOCLAMA.
DATED 11TH MAY, 1987,
UNDER ARTICLE "356 IN RELA-
o TION TO PUNJAB

-——
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TH,E DEPUTY CHAIRMAN I
thought T could put the Reiolution to
_vate beepuse there was nobod‘ to
speak on th1s now,

SHRI M, S. GURUPADASWAMY
(Uttar Pradesh) Madam may I make
‘a statement? Of course, there is no-
body to speak on this. But I would
like to: make a statement. .. (Interrup-
tions) .. -

e SARDAR JAGIIT SINGH AURORA

- (Punj ab):
- somethmg

Madam, I want to.  say
(I'nte'rruptions)

SHRI M." 8. GURBPADASWAMY
Madam I want to make a- statement
. (Interruptions) ..

- Statutory.Resolution [RAJYA SABHA ] of Proclamation dated

12
11-5-1987 under article
‘356 in relation to Punjab

" pears that there will not be early elec-

- (Interruptions) ..

discussion on this...

.Front wanted a year's
(Interruptions) ..
-they do not

~{At "this stage, some - hon.’

~ tions in Punjab, - The ‘National Front

wants early elections in Punjab
.We do not want the
continuation of President’s Rule any
further because it is our experience
that situation there... (Interruptions)
..has improved. Therefore, Madam,
we do not want to participate in the
(Interruptions)...

SHRy V. NARAYANASAMY (Pondi-
cherry): Madam, the National Front
wanted one year’s extension... (Inter-
ruptions) ... Madam, the National
extension. .

Now, they say that
want it... (Interrup-

tions) ...

SHRI M. S. GURUPADASWAMY:
Madam, we do not want to be a
party..: (Interruptions) ... to  the
consent of the House to the continya-

“tion .of the President's . Rule in Pun-

Therefore,

jab. .. (Interruptions) ..
walking out ...

in protest we are

.. (Interruptions)...

Membérs

left th‘e Chamber.)

¥

K]

) order

SHRI V NARAYANA%AMY Ma-
dam, it is politically motivated -
(Interruptions) ... For political ends
they are doing it . (Interruptions) ..
For political purposes th«.y are doing
ity s (Inte‘rruptwns) .

" THE DEPUTY CHAIRM’AN Order
please (Interruphons)

SHRI DINESH GOSWAMI (Assam):
Madam, today is the iast day.of ' this

" Session and ‘there should be mno .ten-

" sion‘in the’ HouSe today
) ttonS‘)

( Inter'ru'p-‘

THE MINISTER *'OF FINANCE

(QHRT YASHWANT SiNﬂ'A) “Ma-
Fad; e tisRst walkmg out?." ehn- -

- terruptions) ; .0~H&: i€ - nat * Fotding
them?, ., (Interruptions)



